
BEFORE THE NATIONAL GREEN TRIBUNAL, 

CENTRAL zONAL BENCH, BHOPAL 

OA No 77/2020(CZ) 

IN THE MATTER OF: 
AARYA SHRIVASTAVA ..APPLICANTS 

VERSUS 

UNION OF INDIA & ORS. ...RESPONDENTS 

cOMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 5 
Most Respectfuly Showeth 

That, the present matter is a pending disposal before this Hon'ble Tribunal for the 
submission of an action taken by the Respondents regarding the removal of 

encroachment/unlawful structures at the banks of southern part of upper lake popularly 

known as Bhadbhada Bridge, Bhopal. 

1. 

That, the Hon'ble Tribunal directed the Respondent No.5 to submit the report for 

the compliance done regarding the encroachments in upper lake for shifting 

approximately 227 slum dwellers near Bhadbhada. 

2. 

That, as per the directions of the order dated 28.02.2022 of the Hon'ble Tribunal 
a Joint Committee of the members (the Executive Engineer of the Bhopal Nagar Nigam, 
the Executive Engineer of the MPPCB, the Superintendent Engineer of the Bhopal 
Nagar Nigam, the Regional Officer of the MPPCB and the Officer Incharge of the State 

Wetland Authority) prepared the report. The Report of the Joint Committee humbly 

3. 

submits the details of action taken; 

3.1 Sewage treatment and utlization, including in-situ remediation. 

3.2 Interception and diversion of sewage/Sullage drains to ST and returning completely 

treated water for recharging of water bodies to maintain water levels, maintaining water 

quality. 

3.3 Maintaining flood plain level of lakes free from any further encroachments and 

removing existing encroachments, as per directions given above, to enforce the law of 

the land. 

3.4 Regular Monitoring mechanism to oversee the progress of execution in tandem with 

the State Level Wetland Authority. 

3.5 Steps for mass awareness, involving citizens in conservation programmes. 

A detailed report has also been submitted on the above mentioned actions. The copy of 

the status report has been annexed as Annexure-l. 

However, in this particular case, the issue of the encroachments by the 227 

violators has been taken care of by the Nagar Nigam, Bhopal. The Nagar Nigam, 
4. 



Bhopal have given the letters to the Waqt Board and the Sub-divisional Magistrate in 

order to coordinate to determine the title of the encroached Lands. 

5 The Superintendent Officer, Lake Conservation Cell, Nagar Nigam, Bhopal has 

IsSued a letter dated 07.07.2022 to the Chief Executive Officer, M.P. Waqf Board, 

Bhopal bearing letter no. 114 categorically asked to provide the title documents of the 

properties at Gram Kotra Sultanabad bearing khasra no. 262, 263, 264, 266, 26, 268, 

270, 271, 297, 282, 284, 291, 293, 296, 301, 305, 306, 307, 130, 131 and 292. The 

Leter issued to the Chief Executive Officer, M.P. Wagf Board, Bhopal dated 07.07 2022 
has been annexed as Annexure-l. 

6 The Superintendent Officer, Lake Conservation Cell, Nagar Nigam, Bhopal has 

also issued a letter dated 07.07.2022 to the Sub-divisional Officer, T.T. Nagar Vrat, 

Bhopal bearing letter no. 118 categorically asked to provide the title documents of the 
properties at Gram Kotra Sultanabad bearing khasra no. 262, 263, 264, 266, 267, 268, 

270, 271, 297, 282, 284, 291, 293, 296, 301, 305, 306, 307, 130 and 131. The Letter 

iSSued to the Sub-divisional Officer.TI Nagar Vrat, Bhopal dated 07.072022 has been 
annexed as Annexure-lll. 

Thereafter, a meeting was also being called upon 12.07.2022 including the 
Executive Director and Member Secretary of the State Wetland Authority, Bhopal, the 

Additional Collector, Bhopal, the Commissioner of the Bhopal Nagar Nigam, the Chief 

Engineer of the MP Piped Water Supply Management, Bhopal, the Chief Engineer of the 

Water Resources Department, Bhopal and the Regional Officer of the MPPCB who 

discussed the issues with respect to the investigation of the tite documents of the 

encroached area and the rehabilitation of the Encroachers. The copy of the Letter dated 

12.07.2022 has been annexed as Annexure-lV. 

7 

That, Housing for all Department of Nagar Nigam, Bhopal vide order dated 
10.08.2022 constituted a Committee for the work of survey verification, relocation of the 

encroachers and the other miscellaneous work related to the same. In lieu of the same it 

8. 

is also been duly informed to the Superintendent Engineer, Lake Conversation cel, 

Nagar Nigam, Bhopal vide letter dated 24.08.2022 that the survey verification is under 
process by the constituted team and after the completion of the survey, the encroachers 

will be removed and will be relocated. The copy of the letter dated 24.08.2022 and the 

order dated 10.08.2022 has been annexed as Annexure-V(Colly.) 
9 
coordination with the concerned departments of the state. That in view of the 

compliance of the order of the Hon'ble Tribunal, it is to be noted that the work is still 

under progress it can safely be concluded that Respondent no.5 is abiding by all the 

provisions of law and is duly taking care of all the responsibilities regarding the 

protection of the environment and natural resources. 

All the necessary steps have been taken for the removal of the encroachments in 

That, the Respondent no.5 by way of an affidavit filed along with the present 

Compliance report is also giving reassurance before this Hon'ble Tribunal that the order 
made by the Hon'ble Tribunal is complied with. 

10. 

RESPONDENT NO. 5 

DATED: 24.08.2022 THROUGH 

BHOPAL GUNJAN CHOWKSEY 
ADVOCATE 



) 
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 
OA No. 85/2021(CZ) 

pECIL 
MOHESI 

IN THE MAITER OF: 

APPLICANT 
AARYA SHRIVASTAVA 

VERSUS 

UNION OF INDIA & ORS. 
. RESPONDENTS 

AFFIDAVITI 

I, Santosh Gupta, S/lo Lt. C. L. Gupta, aged 58: years on behalf of Bhopal Municipal. 
Corporation, Bhopal, (M.P.), do hereby solemnly affirm and declare as under: -

1. That I am the Authorised Signatory of Bhopal Municipal Corporation situated at 

Mata Mandir, Bhopal and as such, I am competent to swear this affidavit. 

2. That the accompanying report has been drafted under my instructions and the 

contents of the same are true and correct. Facts stated therein are also true and correct 

to my knowledge and believed by me to be correct. 

NO SAN)AY :. AM >. 

39,:3;/m: "*1 DEPONENT 

VERIFICATION 

Verified at Bhopal on this 21day Hula022 that the facts stated in the application and 

contents mentioned in the paras of my affidavit are true and correct to my knowledge, 
no part of it is false and nothing material has been concealed therefrom. 

SWORN BEFORE MI 

21&12 
ED BY MB 

SAMTAY PALÍWA 
NOTAi & 1TP 
BHOPAL (MP.) Liuia 

DEPONENT 
IDENTIFIED BY MB 

Name: Padkaj k«i4utbns 
Address: 6 Payotgtnau-/Ay. 
Signarure MaheVa Zms-2 

AR 



Status Report 

Subject: Status report in complianee of the order passed by Hon'hle NCT (Central Zone 
Bench, hopal on dated 28.02.2022 in ense No. OA 07/2018 (M.Y.Chaudhary Vs Bhopal 
Municipal Corporation & Ors) with 77/2020 (Ms. Aurya Shrivastava V/s Union of India& 
Ors.) 

With reference to the above case Hon'ble NGT has passecd an order on dated 23.02.2022 
and instructed the concem departments to subinit the action taken report on the following 

points 
. Sewage treatment and utilization, including in-situ remediation. 
2. Interception and diversion of sewage/Sullage drains to STP and returning completely 

treated water for recharging of watcr bodies to maintain water levels, maintaining 

water quality. 
3. Maintaining flood plain level of lakes free from any furthcr encroachments and 

removing existing encroachments, as per directions given above, to enforce the law 

of the land. 
4. Regular Monitoring mechanism to oversee the progress of exccution in tandem with 

State Level Wetland Authority. 
5. Steps for mass awareness, involving citizens in conservation programme. 

In view of above direction, a meeting of officers of concern departments has been organized on 

dated 17.03.2022 and on dated 08.07.2022 by the District administration Bhopal. The officers of 
Nagar Nigam Bhopal,State Wetland Authority& MPPCB Bhopal have attended the meeting.In 

the meeting the point wise action taken by the concem departments in reference to the above 

direction are discussed and as per the infomation provided by the concermed departments, the 

present status is given as under: 
Point no. 01:-Sewage treatment and utilization, including in-situ remediation 

In reference to the Sewage treatment and utilization, including in-situ remediation, 

Bhopal Municipal Corporation has submitted information and the copy is enclosed as 

Annexure-1. As per the information submitted by BMC the main points are as under: 

1. The sewage collection, treatment and disposal of Bhopal city is covered under 

AMRUT-1 (Sewage) project to prevent the sewage flow into the lake and river 

catchments. 
2. The total cost of the AMRUT-1 Project is 442 crore and the works involves under 

this projects are renovation of existing sewerage system, laying of new sewer line, 

construction of sewage pump house and sewage treatment plants. 

3. The AMRUT-1 is mainly consist of three projects based on the catchment area 
covered under the scheme. The details are as under: 

1. Shahpura Project 
2. Bhoj Wetland Project 
3. Kolar Project. 
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The details of work covered under these three projects are as under: 

1) Shahpura Project(Cost-135 Crore): 
No. Particulars Unit Location Capacity 

01 4.5 MLD Scwage Treatment 
Plant 

04 nos. a) Chaarlmaly 

b) Jamuniya cheer 
c) Neelbad 

d) Bansal Hospital 

3.5 MLD 
6.0 MLD 

9.50 MLD 

02 Sewage Pump House 13 nos. 

100Km. | 03 Sewerage Network 

2) Bhoj Wetland Project ( Cost-145 Crore):-

No. 
01 Sewage Treatment Plant 

Particulars Unit Location 
a) Shrine Naala_ 
b) Professor Colony 

c) Maholi Dhamkheda 

Capacity 
5.0 MLD 
2.0 MLD 
35 MLD 

03 nos. 

02 Sewage Pump House 
03 Sewerage Network 
| 04 Renovation of existing 

| Sewage Pump House 

6 nos. 
52 Km. 

15 nos. 

3) Kolar Project (Cost-162 Crore): 

No. 
01 Sewage Treatment Plant 

Particulars Unit Location 
a) Sankhedi 
b) Maksi 

Capacity 
32 MLD 02 nos. 

20.50 MLD 

02 
| 03 Sewerage Network 

Sewage Pump House 08 nos. 

168Km. 

4. The work completed under the project includes the construction of 27 sewage pumping 
stations, renovation of 15 sewage pumping stations, construction of 9 sewage treatment 
plant sand laying of sewerage network of 320 Km length. 

5. Presently 30000 households sewage connection with sewerage network are completed 
and 18000 houses sewage connection are under progress. In this way total 1,26,000 

houses sewage connection are connected with sewerage network. 

6. Approximately 45 percent of the Bhopal city is covered under the sewerage network in 
which sewage is collected through sewerage system and conveyed to the corresponding 

STP. 

7. The remaining part of the Bhopal city will be covered under AMRUT-2.0for which the 

work of DPR preparation is in progress. The cost of the DPR is 950 Crore. 
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Point No. 02 - Interception and diversion of scwage/Sullage drains to STP and 

returning completely treated water for recharging of water bodies to maintain water 

levels, maintaining water quality 
The details as provided by BMC in Annexure - I are as under: 

.The sewerage network is laid down in the various part of the Bhopal city to intercept 

the sewage flow before discharging into Upper lake, Lower lake, Siddiki Hasan Talab, 

Motia Talab, Baagh Munshi Hussain Talab, Shahpura Talab and river Kaliasoot and 

diverted it to STPs. 
2. Out of 68 drains 57 no of drains are interceptod and diverted through sewage network 

to the STPs. Now remaining 11 drains will be intercepted under the AMRUT -2.0 

(Sewage) Scheme of the Central Government at the earliest in Bhopal city. 
3. Presently 17 nos. sewage treatment plants are operative. The details of STPs are as per 

Annexure-Il. 
4. Sewage being treated as per the CPCB norms and treated water has utilized in flushing, 

gardening, agriculture purpose, fire brigade and road sweeping. 

Point No.03:- Maintaining flood plain level of lakes free from any further 
encroachments and removing existing eneroachments, as per directions given above, 
to enforce the law of the land 

In reference to above point the details are provided by Státe Wetland Authority and BMC 

is given as under: 

1. The flood plain levels of Upper lake as full tank level (FTL) and zone of influence 

(Zo) are described in Environment Department, Govenment of Madhya Pradesh 
vide order dated 16.03.2022. The copy is enclosed as Annexure-IIl. 

2. As per information provided by Nagar Nigam Bhopal action is being taken to restrict 

any further encroachment by running anti encroachment drive time to time. 

3. Nagar Nigam Bhopal has identified 227 nos. of encroachments in upper lake 

catchment area near Bhadbhada. For shifting these habitants, from the present 

location, BMC has offered the houses in the "housing for all" scheme of the 
Government of India to these residents but they refused the offer by saying that the 

land belong to Waqf Board. BMC is pursuing with Waqfboard and SDM T.T. Nagar 
to certify ownership of the disputed encroached land. The copy of correspondence 
with Wakf board and SDM T.T. Nagar Bhopal as per Annexure-I. The matter of 

removal of these encroachments by BMC and District Administration is in progress. 

Point No.04:- Regular monitoring mechanism to oversee the progress of execution in 

tandem with State Level Wetland Authority 

In reference to above point the details are provided by State Wetland Authority and 

BMC is given as under. 
1. To comply with the instructions of Hon'ble NGT, an interdepartmental Committee 

under the chairmanship of collector Bhopal is constituted by State .This committee 
will regularly review the progress of compliance of instructions given by Hon'ble 
NGT. The Committee has representation from Bhopal Nagar Nigam, State Wetlánd 
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Authority, MP PCB, EPCO, Chief Medical Officer Bhopal district, Public Health 
Engineering. Department and SDMs of Bhopal District. The committee will work in 
tandem with the slate wetland Authority and Wetland conservation Rules 2017. The 

copy of order is encloscd as Aunexure-IV 

2. 1 is also submited that to coniserve and protect lakes and wetlands, GoMP 

Department of linvironment has constitutcd District Wtland Conservation 

Committees. These committees will work under the overall guidance of State 

Wetland Authority. 
3. GoMP has also issued a detailed order delineating the Bhoj wetland boundary, FIL 

and 50 meters boundary and defining the Zone of Influence. Based on these and as 

per the Wetland Rules and subsequent Guidelines issued by MoEFCC, Prohibited, 
Regulated and Permitted activities have been identified and announced. 

4. The Lake Conservation Cell of Municipal Corporation Bhopal, regularly monitoring 

and taking action to prevent encroachment within 50 meters from the FTL. 

Continuous cleaning of the lakes and removing of silt frorm drains, plantation around 
periphery of lake and operation of fountains to maintain the ecosystem of lake. The 
interdepartmental officer_ meeting organized on dated 08.07.2022 in the presence of 
Deputy Collector minutes of meeting are enclosed as Annexure-V 

Point No.05:- Steps for mass awareness, involving citizens in conservation programmèe. 

For creating mass awareness ámong the citizens towards the conservation of water bodies 

of state various activities are being performed. The details are as unde 
1. The water quality parameters of different water bodies of state are being displaying 

through LED display board at various locations of state by MPPCB for public 

observation. Water quality monitoring data are also available on web portal 

www.mppcb.nic.in. 
2. Special mass awareness programs are conducted to aware the public not to immerse 

the idols into the water bodies during Murti Visarjan occasion. Also as per the 

guidelines of CPCB separate ponds are constructed for immersion of idol during 
Murti Visarjan to prevent the water pollution in water bodies. 

3. MPPCB conducted special awareness program and exhibitions during festivals and 

melas organized on the banks of rivers. 
4. Sign boards are placed along the periphery of water bodies for the mass awareness. 

R.K. Gupta 
Exccutive Engineer 

Nagar Nigam, Bhopal 

Ashok Bisen 
Executive engineer 
MPPCB, Bhopal 

Santosh Gupta 

Superintendent Engineer 
Nagar Nigam, Bhopal 

Brajesh'Sharma 
Regional Officer 

MPPCB, Bhopal 

LokendieThakkar 
Officer Incharge 

State Wetland Authority 
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